SHRI 8. M. BANERJEE: Sir, I
rige on a point of order.

MR. SPEAKER: Let me first put
the motion. The question is:

“Tmat ieave be granted ¢o0 Bhn
Atal Biheri Vajpayee to move the
Adjournment Motion."

Those hom, Members in favour of
the motion may rise in their seats.

AN HON. MEMBER: Bir, nobody
has objected?

MR. SPEAKER: Is there any ob-
jection?

SHRI L. N. MISHBA:
jeckion?

MR. SPEAKER: Now, the count-
ing hes been doge, 1 am so gorTy
matgooumuuthu —they are
38. , the hon. Member not the
leave of the House. .

1 have ob-

MR, SPEAKER: I have made it
sure mysel}, It is permissible to
allow the minister to make a state-
mept and them aliow am adjourn-
ment motien. I told you expressly
that if afier listening to the minister
you are net satisfied, I will allow an
adjournment motion. [ put the al-
ternatives also but you did not
agree. Only to help you I thought
if the adjournment motion is taken
up, the minister will have to be
presept in the afternoon. (Interrup-
tions).

MR. SPEAKER. There 15 no powst
of order. I have not allowed you
any more. Shri Raghu Ramaiab,

13.36 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): With your per-
mission, Sir, | rise t0 announce that
Government Business in this House
during the week commencing 6th
August, 1073, will consist of:—

(1) Cossiderption of any ibem
of Gousrnment Busipess eqrried
over from jadsy’y Ovder Paper.

A3) Sonsiderstion and pessing of

The Delhi Seles Tax Bl
1973,
The Providept Funpds
and “Fund LAmend-
ment) Bili, I
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tral Government employees. 1 hope

8 day would be fixed for that,
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mnhe a lhfement
on the reported news that fhere was
a broadcast in the Spotlight by the
AIR representative from Berne about
fite dodth of Br Walter Ulbricht, the
President of GDR #n which swrpris-
ifgly We has not said anything about
Himh ékcept thet he eomstructed the
Berltn Wall, while be was all praise
for tha West German President. Thig
12 a very seribus matter. We have
got excellent relstions with the GDR
So, the Mimster of Information and
Broadcasting should issue & statement
whether this is correct or not He
shewld dlso lay on the Table the
original speech, 1 it is correct
necescary agction should be taken
against the representative of AIR be-
canse this will spoll our relations
with GDR,

SHR! SAMAR GUHA (Contad)- T
have given notice of a calling dtten-
tion on the very serious situation
that hac arieen in West Bengal as a
resuit of the failure to supplv the
allotted quota of rice to West Bengal

MR SPEAKER: I have allowed
this motion for the next day

SHR} SAMAR GUHA: The Chief
Minister of West Bengdl has come to
Delhi The Centre has cut down
the monthly allotment of rice to West
Bengal from 20,000 to 17,000 tonnes
for the month of August. In July
the State peceived only 9,000 tonnes.
I went to know whether the Minister
of Food will make a statement on the

Government The Chief Minidter is
in Dellt todsy & begging howl
Mhtﬂmm&m
Beagal. If they do not give ewdn
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the U.G.C. Report and the UPBLC.
Report. ] wonder why the Minwster
of Parliamentary Affairs is not yet
able to find out time for the discus-
sion of these two Reports.

Lastly, I would like the Minister of
Law to come out with a statement
next week about the Lok Sabha and
State Legislative Assembly seats
which are lying vacant since last
August There are 10 Lok Sabha
seats and 27 Assembly seats lying
vacant 1 want the Minister to make
a statement on this

MR SPEAKER I have
a motion on it,

allowed
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MR. SPEAKER: This is not a
He éin ask for inclusion of
some business. If iz nol proper to
avall of this opportumity to make a

!

SHRI K RAGHU RAMAIAH. 1
will convey whatever has been smd
by the hon. Members to the Ministers
concerned,

MR. SPEAKER: It iz always put
before the Business Advisory Cam-
mittee The Minister discuss it there
You asked certain statements to be
made by the Ministers. He has w
atk them.
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14.05 hrs.

BUSINESS ADVISORY COMMITTEE
TairTy-FinsT REPORT

THE MINISTER OF PABLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
BAMAIAH): Sir, 1 beg to move:

“That this House do agree with
the Thirty-first Report of the
Buginess Advisory Committee pre-
sented to the House on the 2nd
August, 1873

MR, SPEAKER: The question is:

“That this House do agree with
the Thirty-first Report of the Busi-
ness Advisory Committee presented
to the House on the 2nd August.
1973.”

The motion was adopted.
RE: FOOD SITUATION
BENGAL

IN WEST

SHR] DINEN BHATTACHARYYA
(Serampore): Already this matter
has been brought to the nolice of the
Goverrunent by Shri Samar Guha.
I do not know how he came in
between these items 9 and 10. This
has becn reported in all the news-
papers of Calcutta. Previously, the
rice qunta for West Bengal from the
Centre was 35,000 tonnes per month
Subsequently it was reduced to
20,000 tonnes. Now again there has
been a reduction to 17.500 tonnes. Ac-
tually in the last month, West Bengal
received only 9,000 tonmes, As a
resuit of this short supply, there has
been a serious crisis in the supply of
vice ration in both statutory as well
as modified areas. On the 2Tth of thic
month, the whole State of West
Bengal observed 3 bendh sgainst
prite rive and secarcity of articles
supplied from the raétion shops. In
the meantime, there have been flnods
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in Malda and some other areas. So,
the whole State of West Bengal, so
far as the food situation is concern-
ed, is in chaos. Kindly ask the
Minister, Sir, to make a statement
here and now how they are going to
help the West Bengal people to get
rice from the ration shops, both [rom
statutory and from modified ration
shops.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I do not think there is any cause for
panic inf regard to this matter. In
fact, we have been supplying West
Bengal Government between 1,530,400
tonnes and 1,60,000 tonnes, depend:ng
upon the monthly allocation. This
month, i.e., August, our allocation is
1,52.500 tonnes and we shall see that
this quantity is delivered to the
State Government. ] do not think

there is any reason to become panic-
ky.

MR. SPEAKER: The House stands
wrijourned for Lunch to reasemble at
300 PM.

1408 hrs.

The Lok Sabha adjourned for Luuch
till Fifteen of the Clock.

The Lok Sabha reassem®ed after
Lunch at five mmutes past Fifteen of
the Clock, N

{MR. DEPUTY-SPEAKER in the Chair]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY~-NINTH REPORT

PROF. NARAIN CHAND PARA-

SHAR (Hamirpur): 8ir, I beg to
move:

-t

“That this House do agree with
the Twenty-ninth Reptirt of * the
Committee on Private Members®



